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Bclora Ihn Hon'ble NatlonatGrccn Iribunal

Prindpal Benct\ l'lew Oelhi

0riginal Appliation No. 595/2018

IN THE MAMR OT:

5fl.g.R.8huPalhY Applicant

Ver!u5

Union of lndia & Ors. Respondent Is)

RIPIY ON BEHALF O! CENTRAT GROUNO WATER AUTHORITY (R'lt)I

MOSI RISPtCIFUltY SHOWTH:'

of the anlwering resPond€nt'

Thatlhavereadandunderstoodthecontentsofthep]EsentatfHavitandstates

1. l, Vlnod Kumar Dhaundiyal, aged sboul 49 yeaB, $'orkinS ai Mmrnlstratot in Cenlral

Ground waler AuthoritY (CGWA), Minisrry of lal Shakti, water Resourcet Rivcr

Oeveloprnent aod 6an8,a Reiwenation. having otlice at l8/ll" lam Natar Houscl

Man Singh Road, New Oelhi-110011, do hereby solemnlv alfirm and state on oath 8s

under on behall ol CGWA lRespondent No'101 hereinafie' rehrred to a3 Answ€tint

R€spond€n15.

?. That I in my official capa(ilY, well (onvecant with thE tacts and circumsences of thB

pre5ent case on the basir of the documents a'd records available in the dePartrmt'

As ruch, I am compelent and authotired to swear this counter alfidavit on behalf

the contents rnentiorEd io lhe Affida"il are true

knowledge.

and (orrect to the besl of

i

I

;

I

t
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Pa Wise Reoly

5. That averments contained in para 1 to 2 are related to gross violation of Environment
by the Respondent No.12. Being the statement ol facts, does not pertain (o the
answering respondent. Hence, needs no commenls from answering reSpondent.

6. Thal averments contained in para 3 are related to viotali0n of erwironmental tules
by the R-l2 and in this para, issues related to illeBal extraction of Broundwatet,
utilization of water, generation of sewage and polluting the grourdwater were alto

raised. ln this regard, it rs most respectfully submitted thrt groundwrtcf

manatement and development in the State ol Karnataka is beint reSuleled.nd
controlled by state Ground water Autho.ity. The 6ovt. of rernatrke has prssed

the "KARNATAKA GROUND WAIER (REGUIATION AND CONTROT Of DR EIOPMEI{T

AND MANAGEMENTI acr, 2011" KARNATA(A AcI NO 25 Ot mUro r€8uLt .nd
control the developm€[t and managemcnt oI t]ound water and matleB Gonnecd

therewith o, in(idental lhereto. This Act came into fo?te wa.f' 20.06.201! bI
Notification No. sa Ni E36 A la A 2003, datedr 13.06.2011. Publlshed ln fqrn .l,
Gar€tte Part lV-A, dated: 1{.07,2011 at Pate 1197- Ihe Xanubk Ground lllbtlt
Authority IKGWA!, Gov€rnment of Karnataka h.s been constluted undel lhb rct
and KGwA is the statutory body in Karnataka Goncerned whh matters pertalol{ tE

regulation of ground water withdGwal and trievances telatcd to llle3al Sot.lltd

water abstastior, isuance/renewal ol NOC for Found mter whhdnwrl rnd

mining of ground rYet€t' The XGWA has been Goctllutad and futtcdoael ln

Karnataka sinc€ 01.{.e013,

7. That averments contained in Pard 4 to 5 are related to oth€r respordrntr' Ecln! lh'
statementoffactsdoesflotPertaintotheanswednsGsPondent.HriGC'n..dtao
com ments f rom ans$rerinB respondent'

8. That averments contained in para 6 to 7 ale 
'elated

Judgment of

in OA No. 222 of 2014 pareed on 07'05'2015 16. s€1I8

tdEts, do oot n€ed any reply from the a

t,
I

Erief suhmission:

4. Thal the present OA was filed by the applicant wherein issue ol non.con)pti,rrre oIthe mandatory requirement of Environmental cleannce (EC) by rhe New ArI projctt(R-12) was raised. The proiect was alleged to consist of high rise resdentlrtapartmenB and commercial complex. Maner was listed on I,r October,2024 wherein
Hon'ble Tribunal directed lo issue notice to the unrepresented parties/rqspondt,nt.
The Central Ground Water Authority rereived notice along with OA 59Si20tg on
08/1u2024.
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9. Thal averments containcd in para g to 15 are related to other respondents. geing. the
Statement ol facts does not perrain lo the answerinB respondent. Hence, need nocomments from answering, respordent.

10. That in the response o[ avermen(s contain€d in para 17.18, it is most respectfully
submitted that groundwater management and development in the state of Karnataka

is being regulated and controlled by State Ground water Authority i.e, The Ka(nataka

Ground Water Authority (KGWA), Government of Xarnatala has been constituted
und€f this act and KGWA is the Statutory body in Karnataka concerned with mauers

pertainiry to reBulation of ground watet withdrawal and Etievances relaled to illegal

Bround water abstraction, issuance/renewalof NOC for Eround water witMrawal and

mining ol tround water. The XGWA has been conrtitut€d and functional in Karnataka

since 01.4.2013.

11. That averments contained in para 19 to 25 is related to other respondenB. Being tlle

statem€nt of hcB and do not pertain to the answering respondent. Hence, need no

commentr lrom answering tespondent.

1?. That averments contained in para 27 to 30 ere matter of record. Being the statement

of Facts, matter of r€cord. HerEe, needs no comments from a nswering respondent.

13. That averments contained in para 31 77 L related to othe espondents. BeinB the
statement of fucts do not pertain lo the answerlrE respondent. Hence, need no

commen15 faom answering respondent.

Reoly to Grounds

14. That the ave

Do not pert

rments in the grounds frorn point A to F related to other respondents.

ain to the answerirE r€spondent. Hence, needs no com

answering respondent

15.That in the response of averments contained in pointG,it is

submitted that CGWA is not regulating Brourdwater in the State ol
Karnataka Ground Water Authority IKGWA) is responsible for li

clearances, No ObJection Ce(ilicate (NOCI, completion

ce(if icate proiect

A(cordin8ly, Project proponent (PPl has to obtain N0C

Groundwater without valid NOC from KGWA is illegal

Proponent is liable to pay EC lor iltegal exraction of g
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R€ply to Brounds (H-p)

15 That the averments in the grounds from point H to p r€lated to othe espondents.
uo not pertaio to the answerint respondent. Hence, need no comments from
answering respondent,

rot

nt

ii ';l 
if,,r i,ftcic t Vincd Kunai Dh.ru irdiya)

f

verirication .'r,ll,.=;;'ffiilIl3'"'iou"-'*'', ''

verified ar New Delhi on L7 /l Jan. 202s rhat rhe contenrs 
"r,E#,r.Hfui,.iti+ijita]]i:t.and correct to the best of my knowledge and betiet nothing matethbrtarffiS,m#n",0 - "'"

therefrom.

I

d

Deilrmed d Yla:er R.-surces, RD & GR
rifqtt , Ne,fl Dehi

fr-{li 5qT{ zlRlia I Vinod lfumal ohaundiyal

rfliil$ / Acmln sltr:cr
i*o 1i n-s f,*rrr(1 / CenErl &o.rrd tYaier Auh;ily

qri ilton I Gorrnnent ol hJ,o
ird y,ft TJr.rq I l.tnislri ot Jdl S:i3llr
?:? r I..i it kfifi $n rr mfi fr'I'l
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